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Banking Service Commission so that the
needs of officers and all such things can be
discussed also. I raised this question that
sometimes if you recruit some one from the
South and post him to Punjab....

SHRI SONTOSH MOHAN DEV
(Silchar) : Think of the national inte-
gration.

PROF. RUP CHAND PAL : That is

good. But from my own experience 1 can
say that if a man who cannot understand the
language of a particular region, how can he
understand the needs of the particular
people ?

SHRI JANARDHANA POOJARY :
Even as per the existing system, it is done
on an All India basis. In order to avoid all
these things we can have postings made
regionwise. Now the power has been taken
by this Commission. When these pecple
will be recruitcd on an All India basis, in
order to avoid duplication, we have come
up with the centralised Commission. AsI
have stated, our people, particularly gra-
duates—educated people used to appcar
beforc seven, eight or ten recruitment
Boards. You can understand the expendi-
ture involved also. They have to pay the
entry fee, admission fee and all these things.
This is being avoided. There will be one
centralised Commission. If some officers
are recruited, we can think of posting those
people regionwise. (Iuterruptions)

MR. DEPUTY-SPEAKER : The ques-
tion is:

“That the Bill to providz for the
establishment of a Commission for the
recruitment and selection of officers
for appointment to services and posts
in public sector banks and for matters
connected therewith or incidental
thereto, be taken into consideration.”

The motion was adopted.
MR. DEPUTY-SPEAKER : The House
will pow take up clause by clause considera-

tion of the Bill.

MR. DEPUTY-SPEAKER ; The ques-
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tion s :

“That Clauses 2 to 34 stand part of
the Bill.”

The motion was adopted.
Clauses 2 10 34 were added to the Bill.

MR. DEPUTY-SPEAKER : The ques-
tion is :

“That Clause 1, the Enacting Formula
and the Title stand part of the Bill.”

The motion was adopted.

Clause 1, the Enacting Formula and the
Title were added to the Bill.

MR. DEPUTY-SPEAKER : The minister
may now move that the Bill be passed.

THE DEPUTY MINISTER IN THE
MINISTRY OF FINANCE (SHR1 JANAR-
DHANA POOJARY) : I beg to move :

““That the Bill be passed.”

MR. DEPUTY-SPEAKER : The question
is :

“That the Bill be passed.”

The motion was adopted.

20.32 hrs.

DELHI RENT CONTROL (AMEND-
MENT) BILL

THE DEPUTY MINISTER IN THE
MINISTRY OF WORKS AND HOUSING
(SHR1 MOHAMMED USMAN ARIF) : I
beg to move :

“That the Bill further to amend the
Delhi Rent Control Act, 1958, be
taken into consideration.”

The Delhi Rent Control Act, 1958 provi-
des for the control of rents and evictions
and of rates of hotels and lodging houses,

"y
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and for the lease of vacant premises to
Government, in certain areas in the Union
Territory of Dclhi. Chapter VI of the Act
provides for appointment of Controllers and
their powers and functions and appeals.
Landlords or tenants prefer their cases for
redressal of grievances under this Act to the
courts of the Rent Controller or the Addi-
tional Rent Controller. At present there is
one Rent Controller and six Additional Rent
Controllers in Delhi. For dealing with the
appeals arising out of the orders of the Rent
Controller/Additional Rent Controllers,
there is one Rent Control Tribunal and
every appeal is preferred to the Tribunal
under section 38 of the Act. There is no
provision for appointment of Additional
Rent Control Tribunals.

It had been noticed of late that a large
pumber of appeals are pending in the Rent
Control Tribunal ; and the single Rent
Control Tribunal has not been able to cope
with these appeals, which resulte in delay in
the finalisation of the appeals and justice

20.33 hrs.

(SHRI MOOL CHAND DAGA in the
Chair)

delayed is justice denied. The Delhi High
Court has also said that thc number of
appeals pending with the Tribunal is very

large.

Keeping in view the difficulties experien-
ced by the Delhi High Court and to expedite
the finalisation of the appeals pending with
the Tribunal, it is proposed to amend the
Delhi Rent Control Act, 1958 to provide for
the appointment of Additional Rent Control
Tribunals. Accordingly, section 3%A has
been inserted in the Act and powers have
also been vested in the Delhi High Court
for transfer of appeals from one Tribunal

. to Additional Tribunals etc. under section
38B now inserted in the Act.

Opportunity has also been availed of to
amend the provisions relating to the laying
of rules before Parliament to give effect to
the recommendations of the Committees on
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Subordinate Legislation of the Houses of
Parliament. It has been recommended by
the Committee on Subordinate Legislation
that there should be a uniform law relating
to the laying of rules before both the Houses
of Parliament for a period of 30 days com-
prising in one session or two or more succes-
sive sessions. With these words, I move the
Bill for consideration.

Sir, I beg to move :

“That the Bill further to amend the
Delhi Rent Control Act, 1958, be
taken into consideration.”

MR. CHAIRMAN : Motion moved :

“That the Bill further to amend the
Delhi Rent Control Act, 1958, be
taken into consideration.”

Shri Sushil Bhattacharyya.

SHRI SUSHIL BHATTACHARYYA
(Burdwan) : Mr. Chairman, Sir, the Bill
was autually brought in the year 1980 and
we are discussing this Bill in the month of
May, 1984. It is better late than never.

Section 38 of the Delhi Rent Control Act
provides for a single Rent Control Tribunal
and that too to be appointed by the Central
Government. Since hundreds of cases have
been pending much to the distress of the
aggrieved parties and there being no provi-
sion for appointment of Additional Tribu-
pals, an amendment of the Act becomes
pnecessary. The Subordinate Legislation
Committees of both the Houses of Parlia-
ment also recommended for the setting up
of additional Tribunals.

As the amendment of Sections 38, 39, 40
and 56 imply speedy disposal of the appeals
and as there is no extra expenditure, I feel
that the proposed Bill, if amended suitably,
will help the tenants as well as the house-
owners. As such, I support the Bill but
with a few reservations.

Firstly, there is no time-limit for the
disposal of the cases and therefore the- cases
may drag on appeal and the main purpose
of the Bill will be defeatcd.
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Secondly, the existing District and Ses-
sions judges will be appointed in the Addi-
tional Tribunals, as it is proposed in the
Bill. But the District and Sessions Judges
are already over-burdened with the District
and Sessions court cases. Sc¢, only their
appointment will not help to ease the situa-
tion prevailing now.

Thirdly, the cases of small house-owners,
who want their houses for self-occupation
have been left out but compassion and other
human factors demand such consideration.

Now, Sir, rent is connected with housing
and the problem of housing is more acute
in this capital city of Delhi. There are
many industrial and commercial concerns
in and around Delhi. As such, a large
number of employees of these industries
and commercial concerns live in the city.
But the industrialists and the commercial
concerps do not provide any quarters for
these employees. Moreover, the Govern-
ment itself is not in a position to provide
quarters for all its employees. So, in a
situation like this, the house-owners take
full advantage of shortage of houses. (/nte-
rruptions.)

20.40 hrs.
(MR. DEPUTY-SPEAKER in the Chair)

In a situation like this, the house owners
take full advantage of the shortage of house
and fix rents at their sweet will. The con-
sequence is disputes arise between the
tenant and the house owners that lead them
to court thereby increasing in its turn the
number of pending appeals.

Moreover, renting a house mcans remu-
nerative profit at a minimum risk and
businessmen are becoming more inierested
in investing money in building houses than
in industry. Money thus invested is beyond
the arm of the Government and leads to
evasion of income-tax. Such diversion of
money which deprives industry and adds to
black money, should be curbed by the
Government and effective measures should
also be taken to stop the prevailing practice
or pagri oc any advance in any form to be
paid by the tenants to the house owners at
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the time of renting a house.

Before I conclude, 1 urge upon the Go-
.vernment to restrict business to limited areas
and take up the housing projects in a phased
manner SO as not only to provide quarters
to its own employees but also to the pvople
in general as also compel the managements
of the industrial and commercial concerns
to build houses to provide accommodation
for their employees also.

These measures will ease the situation, if
not resolve it fully.

ot 9 AT TIM (TIAY) 2 AT gH A7
aarsd fr faeelt & Y w7y fray &7
T XA F 917 FAT 9 F qfosw §
frad ¥qw dfvsa § ? siror faoelt & garer
ag & f& s1wd 0 & F2a0 F qrE
gfwrat aga Sa1eT & | UF FEET 0 I
Y feqrzs $T7 § qi9-qId arer a9 Far
2, fomd w17 a3 QW § ) 9gy gasr
qqT 7% a1 fF o feadarr g 9, gas
Tar war a1, AfsT ars gar @ aar g—
7z fa7d) gae a7 v ¢, w7 33 fFudan
&Y 7Y, AT A, AFE-ATfAF A9
TET & AT | A9F TH FEA FA §
faa®y gag § 3 3-2-3 afer agl 4y §
i o wifas § 394 gea Far g, T
Fiwe gaT & araa AT | gd saA fs
fray 3@ qfsw § T FAET feay
w A § AR FraFFEr g

SHR1 M. RAMANNA RAI (Kasaragod) :
Mr. Deputy-Speaker, The problem in Delhj
and suburban arcas is lack of residential
facility for the people. In view of that,
many peoplc came forward and constituted
a cooperative group housing societies and
now they are waiting for the allotment of
land by the Government. My request to
the hon. Minister in particular is, in order to
give facilit.es to the people in this city and
to help them build and own their own
houses, the Government should expedite

allotting land to the Cooperative Group
Housing Societies.

With these words, I conclude.
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wY sz fagt awdd (75 feesh)
FH ¥ &7 § oY 99T &Y aqenq fe oSy
fas 1980 F arAT ar, ag 198 § &% 3
@r 8 ? 98 IT-NqS-gEEF-A1AE I Q09
g 3 1 o9 qrfeaTdiT quq §Y faw ag §
wTH FIJ AT @ §, I3 IqPT AT & fF
afserwT 98 @Y &, aifqarde & qmd
adf oy, 37 9T fa9ix FIW FT A D
agt faaar 1 sg Saar Kfay i afaaidz
¥ WA FT IIAT ATFAT, GTTAT AG FATFT |

gaQt ara AF fesgas agrar Sy Ag
gragaftfam & oF waw § Sfeq &
F219 9T fHT & faa1T %77 471 8@ 21
Y ATEHY FTAT AHTA a7 3 IR fEwUg
qe 2 [T &, AT 78 @2 @A & fag www
qIgaT & q1 9F A fawar 1 ag &7 §fw
99 97 g AT A g ITFT AfAF
g1, ATFT FFUT ITIF F qIT AT I @I
HE1A § @AT IEAr § @ 3aF fag N
FYE sqIEq] AL § | AIHA qGGA qAFA qTH
@ g Faa fFrgEe At Amz &
fao gar a1 98 aFFT TR FT W@ g
faeelt ¥ |1 gg TeNIT GHSAT §1 TG AT 91q
qre & d0 AfeT 0F 9O AR salarT
faazor % arg faar A1 *Y srawawar g, gar
2 aa a1 13 aAA ¥ ar awdy g

qaNT w14, & aar faate site snam
=t (ot @@ Fag) « savese S, ArergAy S
¥ w31 f& agy R} ¥ wsH HT W,
afra o w1707 RN Famar &, AR AR &)
qifqardiz & a7 &7 g go &1 faas ==
R FR TN @ g &1 oF I faq
ZOT IGL Z gFAT § |

=} e fagrdt awdd : geal &1 oS
21

st gz fag :Qaragl gar g1 oF Q@

T WA a1aT &Y A4T | a9 g @A
qifeardz & s3a@ & st wifwarde &1 39
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FIWRE, qg AT 1 TN gears A R
gw mifeariz &1 g g $39 § | fFay
T I @ fagar fasmg @
aifergriiz § garr &, wrag 93 g9 gEIaS
Hafigar g1 ag & amar § 5 za¥
a7 gf ?, 7w afzgav a¥icie §, aga owr
a1 sdiziz @Sy min #Y a5 g fF aw
wygtar faw, ¥z &A% faa @ foed,
FraT Fifge, a8 § foege wgwa g1
ot feafa gram oA €1 8, ga @ go
TgH g3 qUIGT T JTEIA Y | agT TS
F H IET Y | I39F faq o fae faeger
FICHAZ FATTY | ITFT oG § A&y 74T
QAT | AN gIIW AAE FY oAt feawd
& ITH eWIT F T@I AT WrRI1Eg A
BT |1 adEie & | FY7 3z W §, fsyaw
4§, z@% feg guT 8§ adl zge) s
war 1| & Maar g fr ged swe ard et
agY grimi

MR. DEPUTY-SPEAKER : One more
information. Out of the total time availa-
ble with us, we spend only 35 per cent on
legislative business. If all the leaders sit and
increase it to 50 per cent and devote the
other 50 per cent to other matters, it would
be better.

SHRI BUTA SINGH : Thank you very
much, Sir, for giving this information. Mr.
Vajpayee should also be happy to know that
particularly in this Session we have been
able to accommodate as many points or
subjects suggested by the Opposition as we
could. We would have liked to have more.
At the cost of legislative business we have
been accommodating the Opposition point
of view becausc wc also think that the points
raised are of national importance and we
must havc them discussed in the House.
That was also one of the reasons why the
whole busine:s got squeezed at the end. 1
am very thankful to the House for showing
me this indulgence that at my request the
Frouse has been extending its sittings beyond
normal hours.

SHRI MOHAMMED USMAN .ARIF:
Sir, 1 am thankful to the hon. Members that
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they have given support to this Bill. I
would, first of all, like to answer to the
queries made by hon. Member Shri Daga.
He has asked how many Rent Controllers
and Additional Rent Controllers are there.
There are one Rent Controller and six Addi-
tional Rent Controllers. The cases pending
as on 30-9-1983 are 15,667....

SHRI ATAL BIHARI VAJPAYEE:
Since how long are those cases pending ?

SHRI MOHAMMED USMAN ARIF:
The hon. Member can very well understand
that in courts time is taken ; for years, they
must be pending.

But at present I cannot say from which
period these cases are pending. That infor-
mation is not available. That would be
collected.

MR. DEPUTY.SPEAKER : Advocates
like Mr. Daga ask for adjournments and
hence delays occur.

SHRI MOHAMMED USMAN ARIF:
With regard to the suggestions made by the
hon. Members, I must say that a compre-
hensive Bill is coming in which all the
suggestions given by the hon, Members will
be considered.

The present amendment is so simple. It
is only regarding the Rent Control Tribu-
nal becausc one Tribunal could not cope
with the appeals pending before them. We
have made a provision for other Tribunals.
About the other points, 1 may assure the
hon. Members that a comprehensive Bill is
coming.

MR. DEPUTY-SPEAKER : The question
is :

“That the Bill further to amend the
Dethi Rent Control Act, 1958 be
taken into consideration.”

The motion was adopted.

MR. DEPUTY—SPEAKER . The question
is :
*“That clauses 2 to 4 stand part of the
Bill.”
The motion was adopted.

Clauses 2 to 4 were added to the Bill.
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Clause I1—Short Title
Amendment made :
Page 1, line 4, —
Jor **1980” substiture *1984" (2)
(Shri Buta Singh)
) MR. DEPUTY-SPEAKER : The question
is :
“That clause 1, as amended, stand
part of the Bill.”
The motion was adopted.

Clause 1, as amended, was added to
the Bill.

Enacting Formula
Amendment made :
Page 1, line 1, —

for “Thirty-first” substitute *Thirty-
fifth™ (1)
(Shri Buta Singh)

MR. DEPUTY-SPEAKER : The question
is :
“That the Enacting Formula, as
amended, stand part of the Bill.”
The motion was adopted.

The Enacting Formula, as amended, was
added 1o the Bill.

The Title was added to the'Bill.
THE DEPUTY MINISTER IN THE
MINISTRY OF WORKS AND HOUSING

(SHRI MOHAMMED USMAN ARIF):
1 beg to move :
“That the Bill,
passed.”

MR. DEPUTY-SPEAKER : The question
is :

as amended, be

“That the Bill,
passed.”

as amended, be

The motion was adopted.

20.52 hrs.

MERCHANT SHIPPING (AMEND-
MENT) BILL

THE MINISTER OF SHIPPING AND
TRANSPORT (SHRI K. VIJAYA BHAS-
KARA REDDY) : With your permission,
I would like to say a few words while mov-



